












Present status of the nallahs in Anasagar lake 

Drain 

In compliance of the Hon'ble NGT order dated 16.04.2025 in OA No. 

93/2023 (CZ) (OA No. 496/2022-PB), Babulal Sahu Vs. State of Rajasthan 

& Ors., inspection of Anasagar lake was carried out by the Board's Official 

on 30.07.2025 and it w�s observed that several municipal drains were 

falling into Anasagar Lake, details of which are as follows -
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Factual Report in the matter of 

OA No. 93/2023 
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13 26.476079 

Conclusion � 

going on. 
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74.633086 Photograph 
01 

Looking to the conditions of nallahs. it was evident that discharge of 

untreated waste water along with runoff water in the Anasagar lake is 

(Narendra Kamar) 

Cls 

JEE, RO, RSPCB, Kishangarh 

enclosed 

(Nidhi Khandelwal) 

SEE & Regional Officer 

in 
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F14/(Gen-83) RPCB STPKishangarh yj Commissioner, 
Rajasthan. 
Municipal Corporation, Ajmer. 

2 

Rajasthan State Pollution Control Board 

3. 

Heaiquarter, 4, Institutional Area, JhalanalDoongri, Jaipur-302004 Phone:0141-711263.2716802 e-mail: member-serelary rpch.nc in RSPCB Helpline No.0141-27 16877 
Registered Post 

LiFE 

Sub: Directions for depositing of Environmental Compensation under Section 33A of the ater 
(Prevention and Control of Polution) Ael, 1974 and seetion 3|A of the Air (Prev ention and 
Control of Pollution) Act. 1981 in compliance of the orders of the Hon'ble Supreme Cour in Wit 
Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs. Union of Inda & Ohers aun theHon'ble National Green Tribunal in Original Application No, 60620I8 Municipal Solid Waste Management Rules, 2016. Comphance of 

Whereas section 24 of the Water (Prevention and Control ol Pollution) Act, 1974 (hereinatter called as 
the Water Act) provides that no person can cause or permit any poisOnOUS, noxious or polluing matler determined in accordance with such standards as may be laid down by the State Board, to cnler into any 
stream or well or sewer or on land. 

LBO 
arh 

And whereas section 25/26 of the Water Act provides that no person shall without the previouN Conseut ot 
the State Board establish or take any steps to establ1sh, any industry. operation or process or any lrealinent 
and disposal system or any extension or addition theret0, which is likely lo discharge sewge or rade 
effluent into a stream or well or sewer or on land Or bring into use any nevw or altered outlt lor the discharge or sewage or trade efiluent or begin to make any new discharge of sewage or trade tluent. And whereas, section 21 of the Air (Prevention and Control ot Pollution) Act, 1981 (hereinalter called an 
Air Act) provides that no person shall without previous consent of tlhe State Board, establish or operale any industrial plant in an air pollution control area, which is likely to causC air ollution im enyirocnt and discharge or cause or permitted to be discharged the emission of any air pollutant in cxCeNY Io the standards laid down by the State Board. 

4. And whercas, an OA No. 93/2023 (496/2023-PRB) was filed belore the Hon'ble NGI lur dscharge of untreated water into the Anasagar Lake of Ajmer (Rajasthan) contaminating the water quality of lahe and causing serious pollution, posing serious health hazardous to the local residents. 

a. 

5. And whereas, the Hon'ble NGT in above mentioned Original Applicatlon obsINed that nallah carry untrcated wastewaler from various colonies and place of Ajmer and dump inlo Anastpar Lake wv ithout 

6. And whereas, the Commissioner, Municipal Corporation, Ajmer, Rajasthan is repons1ble ta treatment of untreated wastew ater generated from various colonies & places of Ajmer. 
7. And whereas, the Hon'ble NGT vide order dated 20.1|.2023 in Orginal Application No. 4962002 

(Babulal Sahu Vs State of Rajasthan & Ors.) directed the State Pollution (onrol Board to calunlate the 
environnental compensation uof 25000 per day/per nallah w.c.f. I" Apríl 2020 to 0S 07.202 amd alte 
providing as opportunity of hearing (OBII) to the Municipal Corporation. 

alal 

8. And whereas, an OBH was prov ided to the Commissioner. Municipal Corporatim, Ajmer on t%(01 2021 
at || AM. The reply/ submission made during OBH is as under: -

Presently, all 13 storm water nallahs has been diverted to STP hrough sewer le & HulIcaed 

sewage flow through these I3 nallahs are not going in Anasagar lake. 

b. Analysis Report of sample collected recently from Anasagar ake is within the premisible lunst. 

9. And whereas, it is observed that the Municipal Corporation, Aner failcd to justily the action takun for 

stopping discharge of untreated wastewater into the Anasagar ILake for period 01,04.2020 to 05.07.2023. 

10. And whereas, the Hon'ble Supreme Court in Writ Pctition Civil No. 375/2012 Paryavaran Sutak sha 

Samiti& Anr. Vs. Union of India & Others and the Ilon'ble NGT in Original Application No 606,201B 

Compliance of Municipal Solid Waste Management Rules, 2016 and in several other cascs has directe 

any treatment, leading to severe pollution and environmental waler' sewage waste into the lake. 
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1. 

ii. 

iii. 

iv. 

Rajasthan State Pollution Control Board 
Headquarter, 4. 

Institutional Area, 
JhalanaDoongri. Jaipur-302004 

Phone 
:0141-27| 

|263,271 6802 e-mail : member-secretary 

1. 

institution/ entitics, ctc. who are causing dannage to the environment on the principle of 

POLLUTER 
the Board to impose environimental compensation on all t individuals/ units/ industries/ miney 

PAYS. 

RSPCB HelpLine No. : 
0141-2716877 

U. And whereas, Hon 'ble NGT has issued directions to impose environmental compensation on the no-
complying polluting units and has directed the Board to implement the same for restoration of 

|2 And whereas, Hon'ble NGT vide order dated 19.01.2024 directed the State Pollution Control Board io 

calculate environmental 
compensation for the past víolation w.e.f. the date directed in Orignal 

environmental damages caused to the environment 

Application No. 606/2018 till the date of violation 

Corporation, Ajmer is liable to pay damages i.e. 13. And whereas, the Municipal 
of 'Polluter Pays Principle' as directed by the Hon compensation on the basis 

Hon 'ble NGT in various orders. 

14. And whereas, the Board has 

industry in view of non-action 
estimated the amount of environmental compensation to be levied the end of the Municipal Corporation for stopping pollution at Anasars 

on the 
Lake for the period of 01.04.2020-05.07.2023, total 1191 days @ Rs. 25,000.00 per day per nallah for 13 nallahs which amounts to Rs 38,70,75,000/- (Rupees Thirty-Eight Crores Seventy Lacs Seventy-Five Thousand only) on the basis of Polluter Pays Principle. 

In view of the above, the State Board hereby directs the Municipal Corporation, Ajmer to deposit the amount of Rs.38,70,75,000/- (Rupees Thirty-Eight Crores Seventy Lacs Seventy-Five Thousand onlv as Environmental Compensation on the basis of Polluter Pays Principle' in Regional Office of the RSPCR at Kishangarh within 60 days. The Environmental Compensation may be deposited through a demand draf drawn in favor of the Member Secretary, Rajasthan State Pollution Control Board, Jaipur. Please be informed that in case of failure to deposit the Environmental Compensation, the Municinal Corporation, Ajmer will be liable for following actions: 

environmental ble Supreme Court and 

15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue directions under section 33A of the Water Act and section 31A of the Air Act in writing to any person, officer or authority and such person, officer or authority shall be bound to comply with such directions. 

Consent to establish and/ or consent to operate to all the plants/units setup in the name of M/s Commissioner, Municipal Corporation, Ajmer, Rajasthan shall be refused/ revoked without any further notice. 
Legal action including filing of Execution Application before the Hon'ble NGT may be initiated against the industry and its owners/ occupiers. Any application for grant renewal of consent to establish or consent to operate shall not be entertained by the Board. 

After 60 days the industry shall be liable to pay additional amount @ 1.5% of the Environmental Compensation amount per month till deposition of the Environmental Compensation. 

GIC (Planning) RSPCB, Jaipur. 

It may be further aoted that failure to comply with these directions is a criminal offence, punishable with imprisonment for a term which shall not be less than one year and six months but which may extend to six years and with fine under Section 41(2) of the Water Act and the industry shall be closed immediately without any prior notice. 

Copy to following for information/necessary action: 

This bears approval of the competent authority. 

Yours sincerely, 

(Ranjan Garg) 
Environmental Engineer (STP) 

y@rpcb.nic.in 
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Rajasthan State Pollution Control Board 

3 

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004 

Phone : 0141-2711263,27 16802 e-mail : member-secretary @rpcb.nic.in 

RSPCB HelpLine No. :0141-2716877 

LiFE 

2. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Kishangarh. Please forward 

the Demand Drafts received from the Municipal Corporation, Ajmer to Accounts Section of Head Office 

with a statement of amount deposited to Group In-charge (STP). 

Master File, STP Cell, Rajasthan State Pollution Control Board, Jaipur. 

Lifestyie for 
Environment 

Environmehtal Engineer (STP) 
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